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 None for the Appellant but form 1 and form 4 of SVLDRS indicating 
settlement of their dispute under SABKA Vishwas Legacy Dispute Resolution 
Scheme, 2019 is filed in this case. 

2. Learned AR informs that appeal number, confirmed demand amount and 
settlement amount are all in order. 

4. Taking note of the submissions, we dismiss the appeal as deemed 
withdrawn under section 127 (6) of the amended Finance Act, 2019. 

(Dictated and pronounced in open court) 

 

(Dr. SUVENDU KUMAR PATI) 
MEMBER ( JUDICIAL ) 

 
 

(ANIL.G.SHAKKARWAR) 
MEMBER ( TECHNICAL ) 

suraj 


